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Parties are represented by their respective counsels. Arguments on behalf
of Tata Motors are heard.

The argument is continued further in respect of other Secufad
Creditors i.e. State Bank of India, Punjab National Bank & Tata Capital.

The learned counsel appearing for Punjab National Bank namely
Sh. Anil Kumar propose to adopt the submission/ argument made by Sh.
R.P. Agarwal in support of his case. The counsel for other objector side
are also at liberty to adopt the argument, if they are willing so, by filing
a formal memo. |

In addition to the above, this Court would like to know from the
Secured Creditors on such hypothetical issue, as to whether they would
be willing in favour of a resolution plan of the Company, in case the
present application is considered to be admitted. The counsel for Secured
Creditor seeks time for necessary instruction.

Hence, the matter be listed on 21 December, 2017.
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